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AMI/ORDER

Per Sanjay Garg, Judicial Member:

The present appeal has been preferred by the assessee against the order
of the Learned Commissioner of Income Tax (Appeals), National Faceless
Appeal Centre (NFAC), Delhi [hereinafter referred to as ‘CIT(A)’] dated
28/06/2024 passed u/s.250 of the Income Tax Act, 1961 (hereinafter referred
to as ‘the Act’) for the Assessment Year (AY) 2016-17.
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2. The assessee, in this appeal, has taken the following grounds of appeal:

“1. The Hon'ble CIT(A) has erred in law and fact by not considering the evidences
placed during appeal proceedings rebutting the addition made by A.O u/s 68 in spite
of providing the required legitimate evidences of all cash deposits deemed as income
by A.O along with relevant enclosures violating principles of Natural Justice and
ignoring the genuine transactions made by the assessee.

2. The Hon'ble CIT(A) has erred in law and fact by not considering the evidences
placed during appeal proceedings rebutting the addition made by A.O u/s 69A in
spite of providing the required legitimate evidences of all Bank credits deemed as
income by A.O along with relevant enclosures violating principles of Natural Justice
and ignoring the genuine transactions made by the assessee.

3. The Hon'ble CIT(A) has erred both in law and on facts by overlooking vital
evidences apparent on record while passing the appellate order, particularly the
receipt of ¥1,55,328 from sundry debtors as clearly reflected in the cash book.
Furthermore, the Hon'ble CIT(A) failed to take into account the amounts of
32,50,000 pertaining to RTGS return, €1,00,000 relating to cheque return, and
350,000 representing internal bank transfer, thereby rendering order erroneous and
unjust.

4. The Hon'ble CIT(A) has erred both in law and on facts by failing to appreciate
and acknowledge the receipts classified as unsecured loans aggregating to
348,80,000, which were duly received through banking channels/RTGS. The
appellant had furnished necessary details and evidences substantiating the
genuineness and source of such loan transactions; however, the same were ignored
while passing the appellate order, rendering the conclusion unjust and
unsustainable.

5. The Hon'ble CIT(A) erred in law and on facts by disregarding the receipts from
sale of gold and gifts aggregating to 17,70,000, despite the availability of
confirmation letters from buyers and duly executed gift deeds. The assessment unit
made the addition obtaining confirmations from the without buyers under section
133(6) of the Income Tax Act, 1961, and the same was not properly examined or
rebutted at appellate stage.

6. The assessee craves leave to add/alter any of the grounds of appeal.”

3. At the outset, the Ld. Counsel for the assessee has invited our attention
to the impugned order of the Ld. CIT(A) to submit that the Ld. CIT(A) has

disposed of the appeal of the assessee in a summarily manner without even
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considering the submissions made by the assessee. The Ld. Counsel
submitted that the assessee had uploaded his submissions on the ITD Portal
from time-to-time which have been totally ignored by the Ld. CIT(A). He, in
this respect, has relied upon various documents to show that he has duly

furnished the relevant evidences and explanations before the Ld. CIT(A).

4. The Ld. DR, on the other hand, could not rebut the aforesaid factual

position on record.

5. In view of this, the impugned order of the Ld. CIT(A) is set aside and
the matter is restored to the file of the Ld. CIT(A) for decision afresh on
merits, after giving due opportunity to the assessee to present his case after
duly considering the submissions and explanations, if any, furnished by the

assessee.

6. In the result, the appeal of the assessee is treated as allowed for

statistical purposes.

Order pronounced in the Open Court on 28/01/2026.
Sd/- Sd/-
(Annapurna Gupta ) ( Sanjay Garg)
Accountant Member Judicial Member
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